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Heard Ceunsels fer the meth the parties.

The srief facts ef the case are that the
the father of the appli iant, while werking as Pestal
Assistant in Nimagara, sS,0.

expired en 9,3.96,
The applicant had appreached this Trisunal in 0.A. Ne,
Ne.625/97,

The applicant applied fer cempassisnate

appeintment and en 84.82,97 the Circle Relaxatien
cemmittee appreved the case 8f the agplicant fer
cempassienate appsintment as pestal Assistant

The appreval erder was cemmunicated ey
Respendent Ne,1 in his Meme Ne,RF/47-1/32

dated 26.82.97 previding appeintment in Bhueaneswar
The case ef the apgplicant was appreved
en cempassienate greund in 3husaneswar Divisien esut
ne vacancy was availamle against 5% queta.
exr the year 1996-.37 ne vacancy falls under

cemgassienate a . peintment gueta in Bhusaneswar

Orissa and previde cempassienate appesintmeent te
the applicant within & peried of 68 days frem the
date of recelgt of a cepy of this erder.

Memder (J)

Ne casts,

In case

pivisien, the Respandents are directed te calculate
the vacancy pesitien in any ether pivisien in
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